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IN THE  HIGH  COURT OF SIKKEM

ORDEF3  SHEET

.Writ..Pe.ti.tiQn..(
Bhim Bahachir  Pradhan

Versus
State  o£  S1]cklm &  Others

No.     23        of  2006

P;edhonel I AIPptlqu

Bespondents

Order with Signature

01. 9.6.2006

Off ice Note as to
action  (if any)
taken on Order

Upon  hearing  Mr. .8.  Sharma, learned Senior Counsel

assisted  by  Mr.  Jiwan  Kharga,  learned  Counsel  appearing

on  behalf of the  Petit:ioner and  also  upon  hearing  Mr.  J.  8.

Pradhan,   learned   Government  Advocate  for  the  State  -

Respondent  Nos.  1  and  2  at  some  length,  Mr.  Sharma  in

his  usual  frankness  submitted  that  the  Petitioner  may  be

allowed  to  withdraw  this  petition  with  liberty  to  approach

thecompetentauthorityinthe;::§;:jio#considered

view, the prayer is reasonable and is allowed.A-
The  case

to#qufc#e:r
is closed  on  withdrawal  with  liberty4teff~

competent Civil Court, if so advised.  No costs.

ur
(N.S.'si::

;Cir--

2006:SHC:25


